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[Shri Shyamnandan Mishra]
would appeal to Mr. Jyotirmoy Bosu 
not to press this matter.

SHRI ATAL BIHARI VAJPAYEE- 
But the Minister should clearly say 
that he had no intention to mislead 
the House No question of confusion 
Let him say it.

THE MINISTER OF HOME AF­
FAIRS (SHRI UMA SHANKAR DIK- 
SHIT) * I wish to submit with your 
permission . . . .

SHRI JYOTIRMOY BOSU: I want 
a categorical assurance from him that 
nowhere m the country shoot-at-sight 
order wil be given under any cir­
cumstance

SHR UMA SHANKAR DIKSHIT 
I want to assure the House that we 
had no intention of misleading the 
House and we are sorry for what has 
happened.

12 35 hrs.

PAPERS LAID ON THE TABLE

F urnace O il  (F ix a t io n  of c e il in g  
P r ices and D istr ibu tio n ) Order, 1974)

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHANAWAZ 
KHAN) • I beg to lay on the Table 
a copy of the Furnace Oil (Fixation 
of Ceiling Prices and Distribution) 
Order, 1974 (Hindi and English ver­
sions) published in Notification No 
GSR. 150(E) in Gazette of India 
dated the 29th March, 1974, under 
sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 
rPZaced in lAbrary See No. LT-5717J 
74]

IAS, IPS and Ind ian  F o re st Service  
(P rob ation ers* F in a l E x a m in a tio n s) 

A m d t R e g u la tio n s 1974

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PER­

SONNEL (SHRI RAM KOTA* MBt- 
DHA): I beg to l&y on the Table a 
copy each of the following Notifica­
tions (Hindi and English versions) 
under sub-sectoin (2) o f section 8 of 
the All India Services Aet, 1951;—

( 1) The Indian Administrative 
Service (probationers’ Final 
TBTMn<r>fltiftw i [Amendment
Regulations, 1974 published 
in Notification No. G.S.R. $10 
in Gazette of India dated the 
30th March, 1974.

(2) The Indian Police Service 
(Probationers' Final Examin- 
nation) Amendment Regula­
tions, 1974, published in No­
tification No. G.S.R. 310 in 
Gazette of India dated the 
30th March, 1974.

(3) The Indian Forest Service 
Probationers' Final Examina­
tion) Amendment Regulation, 
1974, published in Notifica­
tion No. GSR.  311 in Gazette 
of India dated the 30th 
March, 1974.

[Placed m Library. See No LT-0718| 
74]

13.36 hrs

ARREST OF MEMBERS•i.
MR. DEPUTY-SPEAKER: I have 

to make an announcement

I have to inform the House that I 
have received the following telegram 
dated the 10th April, 1974, from the 
Superintendent of Police, Bhopal, ad­
dressed to the Speaker, Lok Sabha:--

“Sarvashri Atal Bhiar Vajpayee 
and B. S. Chowhan, Members 
Lok Sabha, arrested at Bho­
pal on 16th April, 1974, at 
145 hours under Sections 
188 I.P.C. and 32 Police Act 
for demonstrating before 
Madhya Pradesh Vidhan 
Sabha in contravention of 
Regulatory Orders passed



by the Superintendent of 
Police, Bhopal”
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That is all that we have got..

SHRI ATAL BIHARI VAJPAYEE: 
(Gwalior): 1 have been released.

MR. DEPUTY-SPEAKER: I think 
that will come tomorrow. I myself 
have been in doubt; I am told it is 
complete.

aft n « f  w f t t  : aqmsr 
aft, #  serr «£ fa  t  sr ^  
irm  1

SHRI S. M. BANERJEE (Kanpur): 
Sir, you have received the message 
from the District Magistrate about his 
arrest under section 188 for defying 
Section 144. But you have not receiv­
ed any message that they were relea­
sed. So I would like to know 
whether he is in jail or he; has run 
away from jail.

MR. DEPUTY-SPEAKER: It is for 
Mr. Vajpayee to say.

Now, Shri Jyotirmoy Bosu, to pre­
sent the reports of the Public Ac­
counts Committee..

SHRI VASANT SATHE (Akola): 
Sir, is there any such thing as Mr. 
Vajpayee’s double..

MR. DEPUTY-SPEAKER: Shri
Jyotirmoy 'Bosu. Presentation of PAC 
reports.

13.39 Sira.

PUBLIC ACCOUNTS COMMITTEE
HtmBRKD AND TWENTY-THIRD AND
H w d r b d  a n d  fourteenth  R eports

(SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): I beg to present the 
following Reports of the Public Ac­
counts Committee:—

Gujarat (St.)
(1) Hundered and twenty-third 

Report on paragraphs 44 and 
45 of the Report of the Comp­
troller and Auditor General 
of India—Union Government 
(Civil), relating to Khadi 
and village Industries Com­
mission.

(2) Hundered and fourteenth 
Report on action taken by 
Government on the recom­
mendations contained in their 
Eighty-ninth Report on Re­
view of implementation by 
Government of the recom­
mendations of the Public Ac­
counts Committee relating to 
‘Customs' during 1962—*72.

13.40 hrs.
STATEMENT RE. SITUATION IN 

BIHAR AND GUJARAT

THE MINISTER OF HOME AF­
FAIRS (SHRI UMA SHANKAR DIK- 
SHIT) Sir, according to information 
received from the Government of 
Bihar some students at Gaya organi­
sed dharnas. processions, etc. on the 
8th ana 9th April, 1974. On the 10th 
April, students observed dharoa in 
front of almost all Government offi­
ces and prevented Government ser­
vants from going to the offices. The 
dharna took its most severe form 
around Banks and Telephone* Ex­
change and no business could be 
transacted by the Telephone Exchange 
and Banks that day. 31st persons were 
arrested under section 143j341|342 
IPC and section 7 of Criminal Law 
Amendment Act on the 10th April, 
1974. On the 11th April, 1974, dhama 
around the Telephone Exchange was 
intensified. District authorities tried 
to persuade the picketeers to disperse 
and to normalise working of the Tele­
phone Exchange but their plea went 
unheeded. The skeleton staff working 
in the Telephone Exdhange could not 
even be supplied with food. On the 
12th, when the Sub-Divisional Officer 
(Telephones) went to the Telephone


